
CENTRA ADMIII_,TRATIVE TRIBUNAL ALLAHABAD Btrt'!CH 

ALLAHABAD 
L.A-.No. 830/92 

I Troia  	Applicant 
Vur -rus 

Chond   	lies cnatant. 

Union 

Ramesh 

a 

Etc n' ble. Mr. Jus tics a.K.Jhao n, V.C.  

( By Hon' his Mr. Justice a.K.jhaon, ti.C.) 

The layment of ailages Authority has condoned 
the de y for filing of the opplicstion by the 
workman. Proceedings are still cortiruing before 
that a thority. The Railway Administratirn, the 
acraicunt, feelSiog aggrieved a 	t the order 

condonit .the delay, hence this application. 

2.  
avatar has •still to be passed. The rinal order may 
b:. in favour or against the applicant. If a final 
order is pa:asEd against the a plicant on merits, 
it will be open t it to challenge the order of 
the prescirbsd authority condoning the delay as well. 

3. I do not consider it a fit case acts—Otis art-
kt4:c; 

4. the application is rejected summarily. 

(At) 
3.7.92 

(AR) 

This is a pre–mature applica 	n. Final 


